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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

Original Application No. 06/2025

IN THE MATTER OF -

News Item titled as “Mining mafia brings down another Aravalli hill”
appearing in The Tribune dated 21.12.2024.

Reply on behalf of Respondent No. 1 (Haryana State Pollution
Control Board)

Most Respectfully Showeth:-

1. The present Original Application has been registered suo-motu by
this Hon'’ble Tribunal based on a newspaper report published in The
Tribune dated 21.12.2024 titled as “Mining mafia brings down
another Aravalli hill”, regarding alleged illegal mining activity in the
Aravalli region of district Nuh, Haryana, bordering Rajasthan,

. The news item alleges that large-scale blasting of a hillock in village
Rawa, Nuh district, was undertaken by the mining mafia, resulting in
destruction of a protected Aravalli hill on the Haryana-Rajasthan
border, making it to collapse entirely within a few hours.

. That the site in question, i.e Village: Rawa, Tehsil- FerozpurJhirka,
District Nuh, situated in the border of Haryana-Rajasthan border
was jointly visited on 25.03.2025 by a team consisting of Deputy
Commissioner, Nuh with the Director HARSAC, Divisional Forest
Officer, Nuh, Mining officer, Nuh, Assistant mining engineer, Nuh,
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Regional Officer, Nuh, Naib Tehsildar FerozpurJhirka, SHO,
Haryana State Enforcement Bureau, Nuh, SHO, FerozpurJhirka
and concerned Patwari. During the visit, it was observed that mining
activity is permitted in Rajasthan side and leases have been allotted
in the Nangal area of Rajasthan adjoining Village Rawa (Haryana).
However, it was also noted that leaseholders had not installed clear

boundary pillars to demarcate the allotted area.

_ That, during the visit, it has been observed that M/s Islam and
Company, which has been allotted lease No. 346/06 in village
Nangal of the Rajasthan has illegally encroached inside the
boundary of Haryana having 50 feet in length, 15 feet width, 15 feet
depth and illegally mined approx. 450 MT of mineral. FIR has been
registered against the leaseholder by the mining department vide
FIR No. 543 dated 26.03.2025 (Annexure-R/1).

. That this office has requested the mining department for providing
further details of the persons engaged in the illegal mining in village
Rawa along with the data of illegally mined material and to conduct
a joint assessment for calculation of environmental compensation
in accordance with the Standard Operating Procedure for
Imposition and  Realization of  Environmental : Damage
Compensation from units/persons involved in illegal mining, as
framed in compliance with the directions of this Hon’ble Tribunal in
OA No. 362 of 2022.

. That the Haryana State Pollution Control Board remains committed
to ensuring strict compliance with environmental laws and will
extend full cooperation to this Hon'ble Tribunal, the District
Administration, and other regulatory authorities in curbing illegal
mining activities in the Aravalli region.
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In view of the submissions made herein above, present reply may
kindly be taken on record. : :
! \\:’wf?if/’

(Regional Officer, Nuh Region)
Haryana State Pollution Control Board
For Respondent No. 1

Date: 09-09.- 25
Place: Juh
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
Original Application No. 06/2025

IN THE MATTER OF -

News Item titled as “Mining mafia brings down another Aravalli hill”
appearing in The Tribune dated 21.12.2024.

AFFIDAVIT

|, Akansha Tanwar Regional Officer, Haryana State Pollution Control
Board, Nuh Region aged about 36 years do hereby solemnly affirm and
state as under:-

1. That in the aforesaid official capacity, | am well conversant with the
facts and circumstances of the case, therefore, | am competent to

_ ,59“’ us swear this affidavit.

2 That | have gone through the contents of accompanying reply which

as been drafted under my instructions.
\\_(’W"f?:n —_

Deponent

Verified at .. Nuh . on 9. day of September 2025 that the
contents of affidavit are true and correct to my knowledge and on the
basis of information derived from the official record which | believe to be
true and no material fact has been concealed therein.

Neor?—

Deponent
T —
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3/27/2‘5“ 6‘;34 AM 1 92':",-" Detalils An nexu re- R/1

L FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

|+ Dirict: Haryana State Enforcement PS.. HSEnB Police Station

' Burcau Nuh Year : 2025

FIR No.: 543 Date of FIR : 26/03/2025 Time of FIR : 04:35 PM

2 Ag:;t(s) & Sections :
1Rk S.No. Acts Sections
1 Mines and Minerals (Development and Regulation) Act 1957|21(1),303(2)

3. Occurrence of Offence:

Day: Tuesday Date From: 25/03/2025 Date To: 25/03/2025
Time Period: Time From: Time To:
Renfrastioposived Date : 26/03/2025 Time: 04:35 PM
(c)-General Diary Entry No.: 16 Time : 04:35 PM
~ Reference:
4. Type of Information: Written

5. Place of Occurrence:
"I (a) Direction and distance from P.S.: East, 45 Beat No.:

- (b) Address: ,, TIg 9T
6. Complainant/Information:

(@  Name: st gewg Rig Terae T it
(b) Rank:
(c) District:
(d) Phone Number:
(e) Circle:
(f) Division:
(g) Sub-Division:
(h) Zone:
(i) Department:  Mines & Geology
7. Details of known/Suspected/unknown accused with full particulars:
Sr No, |
Name : Aol gy qug i) diviuRe
father's Name |
Age ()
Caste ;
Address ; g g
Phone No.
Passport No :
Passport Issuuc date ;

gy

1,
w’z“:;l '
112.196.32,52/vig_crime/PrintFIR. aspx7firld=1862274 L



3/27/25, 6:34 AM
Meter No.:
Meter Holder Name :
Meter Reading :

8. Fine Details:

Reasons for delay in
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Print Details

Fine Type|{Amount i

9. reporting by the NO DELAY

complainant/informant:
10. Particular of Theft:

Total Value of Property
" stolen(In Rs):

12. First Information content:

3191 T U HHIP 1965 i 25.03.2

ILLEGAL
MINING

025 GHGHT Gof el F1X TNl ST umrfrumgeruv;haa

: T A YT Hes ERETon o A SR, g A i 1965 AT 25.03.2025 Fwa: afr,
T 346/06 & (¥ YHeHT o e AR largaa |
25.03.2025 1 A SURIH Ig, (&= HARSAC, IUHUST SRGRY (o) AR RRa, Gl

& SHfHRY giaTo IeT ygwur FreEor

fawg & auen! e fovan o & fob fetis

TR, YT YSidh RATON Ied U I3 T8, AT

TSRS ISR fIRT 7 gewh! UeaR! 3 e &0 € 7id a1 & 1R URTS &1 fARiamrfesan|
fFRIe0T B TR uman o et TR gRT g I & g TR gHfS UBTS & Y|
TG ISR 3159 3 71id fer 7 @ U fed 2 g R 1 Flleron &R o s om0
& i AT F Sel HAT 346/08 YS! SHENT QUS BT oIy gRT BRET0N 69 ) Ha1 %
B HIST 9 15 Be TeRTs (450 Fifes o) a0 st avd
R it UL T8 SIS i forg 10 St 1 T B | e UgTURe
ERT A1 <t ok <ffor o §13 &Y e ey U & 1 ) SR Wi BleT § ot A1 € gRam ot
2 ekec e em:amﬁaaﬁu%ﬁﬁﬁmmm/osﬁﬂﬁsﬂm@sm%ﬁwwgﬁf
B P HT F | HOH o1 SD (G5 e ) Tg0s & S, @ vam o R Tevmte
JURY YT1 SURISR U:- HHIDB 1965 TEATF 26.03.2025 YT W U 81 TR TGN Tem 1965
feia 25.03.2025, WM TaH WESI(D&R) SIUFTH 1957 BT URT21(1) T 21.4(A), 303(2) BNS:UFT

M9 ¥&1 H T 50 Be aaTs 15
TRR BT 3(qY T fbar g | Gt

BTN T Yad- R g SHfdrd Fa Ty ga1 Rurd ot
sﬁ%aéﬁmﬁﬁ@?m%wmﬁmmmmmm,

& TH § I=-

Ufl R # T 31

ASI RAKESH 181/NUH gRT 3f¥c & T ST | TGN & BT q Ve~ S{BOR U] 1 3G
HI1 7T | HIC g AT S1 YOGESH 5/665 HAP Tt gTor! & & foban T & ;

Action Taken(Since the above information reveals commission of offence(s)w/s as mentioned at items

"No.2).

(i)Registered the case and took up the investigation

(i) Directed(Name of the

No.: 141/nuhb

Refused investigation

(iif) due to:

(iv) Transferred to
P.S(Name);

112.196.32.52/vig_crime/PrintF IR aspx?firld=1662274

NA

1,0): Rakesh Kumar

My »
OR

Rank: ASI
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3127/25, 6:34 AM 1 94[Inl Details

o F.I.R read over to the complainant/information,admitted to be correctly recorded and a

el copy given to the complainant/informaant,free of cost:
14,
i Signature of Officer
| Signature/Thumb Impression Name: SI Yogesh 5/665 HAP
‘; ((lt)tl::;laintam/informam: ]\Rjank: S YogeSh 5/665 HAP
0.

15. Date and Time of despatch to the court:

B

j o

i

i

1 4

]
g , %‘f L Wanw
i |
)
i
4
& ‘

1] i

112.196.32.52/vig_crime/PrintF IR, aspxirld=1862274 -
1) 'afw" 7 v
s ‘

"

i 7 i



